
 NATIONAL COMPANY LAW APPELLATE TRIBUNAL, NEW DELHI 
 

I.A. No. 859 of 2020  
 

IN  
 

Company Appeal (AT) (Insolvency) No. 773 of 2019 
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Present:  

For Appellant : Ms. Manisha Chaudhary and Mr. Mansumyer Singh, 
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O R D E R 

25.02.2020  Heard Learned Counsel for the Appellant in I.A. No. 859 of 

2020. Learned Counsel for the Appellant seeks permission to withdraw the 

Company Appeal with the liberty to file its claim before the Interim Resolution 

Professional, appointed in Corporate Insolvency Resolution Process of the 

Corporate Debtor. 

 

 Learned Counsel for the Appellant further submits that the Interim 

Resolution Professional be directed to consider the claim of Appellant 

uninfluenced by the impugned order dated 11th June, 2019 passed by the 

Adjudicating Authority.  

 
We have considered the submission, Appellant is permitted to withdraw 

the Appeal with the liberty to file its claim before the Interim Resolution 
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Professional, if, law permits. The Appeal is dismissed as withdrawn. However, 

no order as to costs. 

 

 [Justice Jarat Kumar Jain] 

Member (Judicial) 
 
 

 [Mr. Balvinder Singh] 
 Member (Technical) 

 
 

 [Dr. Ashok Kumar Mishra] 
 Member (Technical) 

 
pks/kam  

 


